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New Delhis this the & day of SBp'tember,'ZBUm?

PRINCIPAL BENCH

HON'BLE MRYS;RGADICE,VICE CHATRMAN (A)
HON'BLE MR,KULDIP SINGH,MEMEER (1) -

InSpec’cm:‘ Harpal Singh;‘
Jharodakal an‘,
New Delhii-72 ) '.;‘;}o'oooooAppliCant
-(None app e‘ared)
| tsrsuss
1. Tre Hon'ble Lté Governor,
Gvutsd of NCT,Delhi,
Raj Niwas,Del hi=54
25 The Commissioner of Police,
Police Headquartersy,MsO
 Buildingy
I.p.Estatey
New Delhi-2_

3, The Senior Addl Commissioner of
police(Adnn),

Police Headquartes, MSO Buil dingy
IopeESLatQ
New Delh:a.-z

4, The Depu‘cy Commissioner of Police .
(HI31), ‘. 9
Police Headquartersy

MSO Buildings
I.p.Estatey’

‘New Oelhim2 | - WesedResponden ts

( By:-ﬂadvpc:ea.te”?;"“Shri ﬁarvir Singhj?‘

7 ORDER 71

MrdSeRsAdigs sVC (A)

Applicant impugns various orders 6f respondents

ref‘erred to in para 8(i) of the 0A and seeks confirmation

as Sub-In3pector of Police u.e.f’. 2647482 1nstead of

26:1787% placement on promotion list fF! (Ex*:f) e

2648,82 instead of 115115193 and promo tion wiigefe 645593
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instead of 284394 with all co fential benefi {-,3;4

2‘.‘? Responaents in th_eir reply do not deny that

@ permanent post Was available for applicanﬁ U oo
25,10.80,and as his immeaiate senior SI (Ex3) was
confimmed w.efel 26,7782,he was also due for confimmation
along with his counterparts,but his confirmation was
postponed for 6 months due to censure dated 24;i9384
for a defeult of 198;@luhich fell within the vital
'peridd as per Circular dated 197480 ( Annexure=R1).
Respondents state that applicant was therefors

confirmed uiedfs 260178 35

3;@ Respondents state tﬁat applicant made a very
belated application on 1412388 for antedatimg his
confimnation which was rejected after dus consiceration
on 175289 It is stated that as per Rule 8(c) Delhi
Police (General Conaitions of Servic® ) Rules,80

and Rule 22 pelhi polic® (Appointment & Recrui ment)
Rules‘;::‘l 980% seniority is finall y settled trom date
of confirmation, and as appiicant;s confimation was
delayed by 6 monthsy he lost his original positiony

It is stated that on 8’;?6:5_90 an integrated seniority
list of 21l confirmed SeIs(EX) was published in which
it uas'specif’ically mentionea that representationy if
any , shoul. g be‘ sent to Hg. within one month out
applicant adic not rebresent against the sames It is
stated that after @ gap of 2 years he mad® 2 representa=-
tiony which uas rejected oy Memo dated 846694 ¢ As

no reavsons were given for late submissiony he uas
eventuyally admitted to Romotion List 1E IRIF i

1151115193 and Vas promo ted as Inspector wodifs 2833794,

L



v

- 3w

&4, It is further stated on '7%??5‘395 he made

another representation addressed to L.G.0elhi which

was rejécted by order dated 272396 communicated on

1575496 against which applicant has filed this OAs

54 Heard both sidesii
6ol as respondents themselves had entertained

applican t's representation dated 7 3;";‘-'?5— and
communicated rejection ‘of‘ the same on 1535596, and

as this OA has peen filed én 1375057, the OA is
uithin the period of limitation r egkoh ed From

15;'5,/96 and the plea of limitation raised‘ Dy respondent

is therefore rejectedd

T¢ Coming to the merits of the casey respondents

- have relied upon Circular datea 195?4'.8.03" but this

ciroular uas issued under the Punjab Police Rulesé
There is merit in applicant's contention that

after coming into force of the Delhi Police Act;1978;
and the Delhi Police“(pfrumotion & Confimation)Rules
1980 notified on 2912580, it is this Act and Rules

which will hold the field and not the Punjab Police

Rule s

8, It is also well ssttled in a catena of
juagments that an oraer inflicting a punishment of
censur® coases to have effect beyond a peried of

6 monthsy, and in the present circumstances, if the -

order of censure dated 24;9584 was for a default of

1938+81, that order would cease to have force beyoRd

1852782, well petor® 2647¢82 on which date applicant

o & !:'"ll
seelks confirmationd

o
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Gai In the result this OA succeedsy and is alloued
to the extent E':\?»i: having regard to what has been
stated in paras8/of the OA, responu@nts are agirected
to consider applicant s claim for eonf‘lrmation,
placement in Promotion List 1ES (Execu tive) and

promo tion as per dates set out in para 1 of the

OA in accordance with the provisions of the Delhi
Police Acty and the Rules and instru::tion_é framed/
issued thersunder, with all consequential benefits
including arrears of salapy and 2llowances and seniori ty
These directions should be implemented Wwithin 3 months

from the date of Teceipt of a copy of this orderd

No ‘eostsy!

@W«W ' %{%cﬁu e

( KUL I SINGH ) { SJRVADIGE
mEnBER(a) VICE LHAIRNAN(A).
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